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13.01.2020─ Parties are allowed to file short Affidavit in view of the 

insertion of Section 32A of the Insolvency and Bankruptcy Code, 2016 by 

20th January, 2020. 

 Post the case ‘for orders’ on 21st January, 2020. 

 

                                                                  (Justice S.J. Mukhopadhaya) 
              Chairperson 

 
 

       (Justice Bansi Lal Bhat) 

                                                            Member(Judicial) 
 
 

(Justice Venugopal M)                                   
Member(Judicial) 
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